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_ ERNAKULAM
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| DATE OF DECISION __5=12=1990
C.GC. KAUMUDI , ~_ Applicant (8)
P35, Biju ‘ Advocate for the Applicant (s)
_ Versus : _

UNION UF INDIA rep. by - Respondent (s)

CHIEF PG5 T MASTER I GENERAL,
KERALA CIRCLE, TRIVANDRUM and another

TPM -Ibrahim Khan ACGSC Advocate for the Respondent (s)

N. Dharmadan, Judicial Member

Whether Reporters of local papers. may be allowed to see the Judgement ?%4 '
To be referred to the Reporter ‘or not? ».0 ,

Whether their Lordships wish to see the fair copy of the Judgement ? D

To be circulated to all Benches of the Tribunal ?WA D

t . ,
JUDGEMENT

N. Dharmadan, Judicial Member

The applicant isvpresehtly * udrking

under the second respondent in the group'D' category.

- According to the applicant, she appeared for the

examination for getting promotion and posting as

v

postal Assistant in Ernakulam. The applicant’'s.

. counsel sybmits that she is entitled to be absorbed’

in the Ernakulam ﬁivisibn in any of the uacanciés that
may‘ariée tiligthé“endUof Debember 1990, She was
SUcéessFul in the exéminétion; and there are existing
vacancies in the Ernakulam Qiuision{ . But the respondents,

‘according to the épplicant, treated the applicant only - -
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as a surplus and allocated for posting at Ottapalam.
It is under these circumstances that the applicant has
filed this application with the Pallowing reliefs:

1)  to direct the respondents to depute the
' applicant for training at Postal training
college, Mysore for induction training
for Postal Assistants to be held from
2.7.1990. |

2)  to déclare that the applicant is entitled
to be appointed as Postal Assistant in

Ernakulam Division for the vacancies of
-188Q0. '

2. Today, when the case came up For:hearing, it is
submitted that the applicant has already been sent faor
training as per orders of this Tribuhal and she has
coméleted the ﬁraining successfully. In vieu of the

fact that the applicant has already passed the exami-
nation, she has a right to be deputed for training.

Since she has already completed the training successfully
we need ﬁot finally decide this question. In the light

of these facts, relief No.1 in the application became
infractuous. The other :elief as to the applicant's

right to be appointed in any one of the vacancies at
Ernakuiém Division as Postal Assistant reéuiras to be
depided;~ Applicants stated that we had considered similar
issues inlUA 642/90. i? that is so that will be binding
on respondents and thaﬁ, therefore, no fresh consideration

and decision on this question is necessary by the respondents.

3. “According to the applicant there are existing

vacancies in Ernakulam Division to  which the
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 thé applicént canbe posted as she was found successful
in the examination cﬁnducted in pqrsﬁaue of Anméxuré—l,
The‘applicanﬁ is eligible to be absorbed in one of the
‘vacanbies which arises befors thg end bf December 1990,
The applicant relisd on the judgment of the Triﬁunél

in 0A 642/90.

4. The learhed.cdunsel for the respondent
submitted that because of the.subsaquent examinaﬁion.
conducted by the respondents for selection of Postal
Assistants, there is no egisting vacancy; th thilis
is a matter to bs considered by tha.respoﬁdents in
the light of the/judgmedts reﬁdaréd by us in OA 642/90.
Acbordingli, in the intersst of justice we Peal that
this épplication can be disposed of with é direction
to the applicant to_submigf;:tailed representation
uitﬁ a copy of thg’judgment _in’ OA 642/90 Qo the
secuhd respondent wifbin a period of 15vdaysvfrom

today and if sucha representation is submitted by

the applicant, the respondent-2 should dispose of the same

in the light of the observations made in OA 642/90 and
in accordancé-uith law, within a periocd of one month

from the date of rebeipt of that representation. -

5. ' The application is disposed of as ahove. Ue

- make no order as to costs. (éZ”//////
.Afeﬁ\,/éﬁv;nvv L o v,//]fi;Z;(ﬂ‘
(N. DHARMADAN) & - T A (N.V. KRISHNAN)

Judicial Member Administrative Maember
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